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HIGH COURT FORTHE STATE OF TELANGANA'i''i

AT HYDERABAD

THURSDAy,THE TwELFTH onv'dr drPtrMarn
rwo rnoUsRttD AND TWENTY,FoUR

:l ",i,ni5eur

THE HONOURABLE THEICHIEF JUSTICE,ALOK ARADHE
AND

THE HONOURABLE'SRI JUSTICE J SREENIVASI RAO:'

WRIT APPEAL NO: 1090 0F 20 4
lr) I

Writ Appeal under clause 15 df th'e Letteri-r'Patent Apbedi prliefied Against the

oro", blt"o o4to4t2o24, in w.P. No.,245,77 9r Lo2J,o4lle:file olltle l-{sh court'
,:

Between:

Sri Saoi Hanumantha Rao,
Occ. R'etd. EmPloYee, R/o.
Karimnagar District, Telanga

' j.

S/o Sri S. Jalapathi Rao, Aged about 73 years'
n. Uo. t-OO, Burugupalli (V), Gangadhara (M),
na State. :' : '-, ,r. , ...APPEI-LANT/PETITIONER

AND

1

2

3

The State of Telangana, Secretarial; Hyderabad, r ; Repr by its Principal

Secretarv. Revenue Department.
;#'s;;ai;ii;ibr*[ H[Jrirnagar District-cum-District collector;Karimnasar'
Karimnaqar District, Telangana State.
iil'ii&:;r; -diviiionir 

o'tricer, karimnagar, Karimnagar District' Telangana

State.
+. in?-iarrsioar, Gangadhra Village and Mandal, Karimnagar District, Telangana

State.
s. Siliiirr.uru Venkat Reddy, S/o Sri tirt Lachi Reddy, Aged about 45 years' Occ'" X;ri;;iil;,'n""ioing u( aio La*miouvipalli Village' Gangadhara Mandal'

Karimnaoar District.
o. iil'V;;;lr"rr"iririr, sto Sri Chinna Narsaiah, Aged Maior' occ' Agriculture'- H;"idil; ;iFv;Urrid;"ipiiti Vitlagt, Gangaahara ft'landal' Karimnasar

District.
z SiiiJm Raianarsu, S/o Sri Lachalah, Aged about.60 years' Occ Agriculture'
' H;.ffiil li'nio G*rioevipalli villagei Gangadhara Mandal' Karimnasar

District.
e. 5ii Vri " 

Rajaiah, S/o Sri Lasmaiah, Aged-about .50 years' Occ Agriculture'
" H""ioilis* ,f'do 'G*ria"vipalli vill'ag5, Gangadhara Mandal' Karimnagar

District.
e. 5iiVil, Lachaiah, S/o Sri Lasmaiah, Age{ about.40 years' Occ' Agriculture'
" H"riAI'"S- 

-ri-nyo ilri.iaevipatti Viltigei Gangadhara Mandal, Karimnagar

District.-
10.5;V;;" Rajaiah, S/o Sri Lachaiah' Aged-about.90 veqrs' Occ Agriculture'
'" H;"idiil li"'n.,o 'r-irrioevipalli Viliag6, Gangadhara lvlandal' Karimnasar

District 
"'RESP.NDENTS

,,ll
| :'t



lA NO: 1 OF 2024

Petition under Section 18.1 CpC praying that in tho ctrcumstances stated in
the affidavit fited in support of the petitidn,l ifre High C:ourt may be pleased to
condone the delay of 73 days in filing,Writ Appeal
lA NO: 2 OF 2024

Petition under Section 151 CpC praying that in th€r circup51"n"u, stated in
the affidavit frled in support of the petition, the High Court may be pleased to
direct the Respondents 5 to '10 not to create any third party rights in respect of the
Iands admeasuring Ac. 4-23 Gts., Ac. 0-10 Gts., Ac. o-1.3 cits. and Ac. 0-23 Gts.
in sy Nos. 177' 184,'185 and 187 respectivery situated at Kondaiapali Vi age,
Gangadhara Mandar. Karimnagar District pending disposar of the above writ
Pelition

Counsel for the Appellant: Smt. D. PRAMADA

Counsel for the Respondent Nos. 1to4: SRI MURALIDHI\R REDDY,
AGP FOR REVENIJE

Counsel for the Respondent Nos. 5to10: --
The Court made the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

VIRIT APPEAL No. lo90 0F 20.24

JUDGMENT (per the Hon'ble Sri Justice J. Sreeniuas Rao)

This intra-court appeal is iiled aggrieved by the orders

passed by the learned Single Judge of this Court in dismissing the

Writ Petition No.24577 of 2027 dated O4.O4.2024.

2. Heard Smt. D.Pramada, learned counsel for the appellant

and Sri Muralidhar Reddy Katram, learned Government pleader for

Revenue appearing on behalf of respondent Nos. 1 to 4.

3. Brief facts ofthe case:

3.1 The appellant is claiming rights in respect of agriculture land

tc an extent of Ac.64-30 guntas situated at Kondaiapalli Village,

Gangadhara Mandal, Karimnagar District through his mother, who

had purchased the same through registered sale deed bearing

document No.54O/1963, dated 16-05.1963 and since then his

mother has been in possession of the subject property as pattadar

and possessor and her name was not mutated in respect of land to

an extent of Ac.5-19 guntas and rest of the land was mutated in

her name. As soon as came to knou, about the wrong entries made
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in favour o[ r€]spondent Nos.S to 10 in pahanLes in possessory

column, appe llant's mother had submitte:d applications on

04.05.2019 and 18.05.2019 to incorporate her name in respect of

the subject land. Basing on the said application, respondent No.4

initiated the proceedings exercising the pow:rs conferred under

Section 5(B) of' the Telangana Rights in Lancl and Pattadar Pass

Books Act, 19?'1 (hereinafter referred for brevity as 'ROR Act') and

the said appeal was transferred to the Special Tribunal by virtue of

the provisions of the amended Act, 2O2O i.e. Telartgana Rights in

Land and Pattadar Pass Books Act, 2O2O. 1'he Special Tribunal

dismissed the a.ppeal by its order dated 16.O6.2C)2 1 on the ground

that there are civil disputes between the prrrties and appellant

therein who is the mother of appellant h,:rein is directed to

approach competent Civil Court.

3.2 Aggrieved by the same, the appellant hled W.P. No.24577 of

2O2l and the learned Single Judge dismissed the said writ petition

on the grouncl that the appellant's mother .ra<i hied application

seeking correction of revenue entries after lapsc of more than 57

years and as per the provisions of Section 5(5) ol the ROR Act, the

appellant ought to have hled the appeal within reasonable time and

the Special TrLbunal has rightly dismissed tLLe appeal. Aggrieved

by the same, the appellant filed the present writ zrppeal.,

!
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4. Learned counsel for the appellant vehemently contended that

respondent Nos.5 to 10 are not having any semblance of right over

the subject property and their names were wrongly mentioned in

the possessory column of pahanies in the absence of any

document. Admittedly, appellant's mother is rightful owner, as she

had purchased the subject property through registered sale deed

dated 16.O5.1963 and names of respondent Nos.S to 10 were

entered in the pahanies without following due procedure as

contemplated under the provisions of the ROR Act.

5. Learned Government Pleader submits that the appellant's

mother approached respondent No.3 seeking correction of revenue

entries after lapse of a long period of 57 years and the Special

Tribunal rightly dismissed the appeal filed by the appellant's

mother. The learned Single Judge while dismissing the writ

petition rightly conhrmed the order of respondent No.2. The

appellant ought to have approached the competent Civil Court to

ascertain his title and possession over the subject property.

6. Having considered the rival submissions made by the

respective parties and after perusal of the material available on

record, it reveals that the appellant is claiming rights over the

subject property to an extent of Ac.5-19 guntas from his mother

who had purchased the vast extent of land of Ac.64 30 guntas in
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Sy.Nos. 177 , 184, i85 and 187 situated at llorrdaiapalli Village,

Gangadhara M:rndal, Karimnagar District throug;h registered sale

deed dated 16.t)5.1963. Admittedly, names of respondent Nos.S to

10 were recorded in the pahanies in posst>ssory column and

continuing since iong period, whereas the appeliant's mother had

submitted applications for correction of revenue entries on

04.05.2019 ancl 18.05.2019 after long lapse o[ time. Respondent

No.2 has righ tly rejected the application surbmitted by the

appellant's mother and directed her to approach the competent

Civil Court.

7. It is also very much relevant to place on record that the

Hon'ble Suprerrie Court in Joint Collector, Ranga Reddy District

and another vs. D.Idarsing Rao and othersr, LLel<l that,

"No time-limit is prescibed in the aboue section for
the exercLse of suo motu potuer but tLrc qu<:stion is as fo
uthether the suo motu pou)er could be exerci;;ed afier a
peiod of 5O gears. The Gouerutment as earlg as in the gear
1991 pa:;sed an order reseruing 477 acr,zs of land in
Surueg l\'os.36 ctnd 37 of Gopanpally Villoge for house
sites to the gouefttment emplouees. In other uords, the
Gouentmt:nt had euery occasion to uertfg the reuerute
entries pertaining to the said lands u.thile passing the
Gouernme-nt Ord<,-r dated 24 9-1991 but no exception uas
taken to the enties found. Furlher the respctndents Lrcrein
filed Writ Petition No. 21719 of 1997 clntlenging the
Gouem.ment Order dated 24 9 1991 and euen at that point
of time rut action uas initiated pertoining to th,z enties in
the said surueg num.bers. Thereafier, the purchasers of
lond frorr,:. Respondents I and 2 herein filed a ciuil suit in
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OS No. 12 of 2001 on the file of the Additional District
Judge, Ranga Reddy Distict praAtng for a declaration thqt
they u.tere lauLful ouners and possessors of certctin plots of
land in Suruey No. 36, and 12 afier contest, the suit uas
decreed and soid decree is aLlou.ted to beame final. Bg the
impugned notice dated 31-12-2004 the suo motu reuision
power under Section 166-8 refered to aboue is sought to
be exercised after ftue decades and if it is allouted to do so
it tuould lead to anomalous position leading to uncertaintA
and complications seiouslg affecting the rights of the
porties ouer immouoble properties. "

It is settled principle of law that the parties are not entitled

to seek correction of revenue entries after long lapse of time and

the parties have to approach the authorities within a reasonable

period, though the statute has not prescribed any time limit. In

the case on hand, the appellant's mother had submitted

applications for entering her name in revenue records after long

period of more than 57 years and therefore, the appeliant or his

mother is not entitled for correction of the revenue entries.

9. Por the foregoing reasons as well as the principle laid down

by the Hon'ble Supreme Court, this Court does not find any

grounds to interfere with the impugned order passed by the

learned Single Judge dated O4.O4.2O24.

10. Accordingly, the Writ Appeal is dismissed. However, the

appellant and his mother are granted liberty to avail the remedies

as available under law and to approach the competent Civil Court
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to ascertain their title and possession over the sulrject property, if

so they are aggri,:ved. There shall be no order ari to costs

Miscellancous applications, if any pending, sha11 stand

closed

//TRUE COPY//

Sd/. K. SAILES
DEPUTY REGIS

SECTIO FFICER

To,

1. One CC to Smt. D. PRAMADA, Advocate [OPUC]
Z iwo CCs to t3P FOR REVENUE ,High Court for tf e State of Telangana at

Hyderabad [C)UT]
3. Two CD Copies

i

BM

c

\
I

i

I

l

i



I

HIGH COURT

HCJ &
JSR,J

DATED:1210912024
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JUDGMENT

WA.No.1090 of 2024

DISMISSING THE WRIT APPEAL WITHOUT COSTS
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